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ik the':matter of s’
Sint. Gunjoo De'yi, wife of Late
Dhaniram @ Dhaniram Saha,
--Hgtﬁ‘sgawife, aged-‘jeé_bqu’.c 41 years,
 sesiding at PO. Kotalpula, PS
Pakur, Baras;)nakar, -Dist.
.:I.'{'ésfa_lpukur' o Sahébganj,

.- Jharkhand, Pin - 816105,
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. 1. The Union of -In_dié Service
through the General Manager,
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~.,lE-astern Railway, 17, »Netaji
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CENTRAL ADMINISTRATIVE TRIBUNAL

KOLKATA BENCH ‘
| KOLKATA |
i . | - . . ﬂ
O A No.350 /1286/2:017 .0 - . Date oforder: 21.03.2018
Coram’ Hon'bIeLMr 'AK Patnalkfjudmal Member '
. . , ’ Le »“ ERTIN R Ty e o .. 3
For the applicant :Mr.H.R. Des, Counsel
For the respondents : Mr. B.L. Gangopadhyay, counsel
"O'RDER

MrA. K. Patnaik , Judicial Mernber
! e o

~ The applicant has. filed .this O. A.. under Section 19 of the Administrative
Tribunals Act, 1985 §éeking the following reliefs :-
“A.‘An order difecting the respondent to ¢onsider the case of the applicant
for ex-gratia Iump sum compensation forthwith along wnth interest as
adm|55|b!e under the rules without any delay tactics;

B. An order dlrectlng the respondents to deal with and dlspose of the

representahons 'madé -by - the'*applicant’ heréin in termsi of : Raulway
Board’s Clrculars, :

C. An order dlrectmg the respondents to give benefit of jjudgment in
0.A.No. 217/2013 dated.11.04.2013.and 0. A. No.350/00374/2016 dt. 31.
1.2017 passed bvthe Hon’ble Tribunal Calcutta Bench.

D. Todirect the respondent authorities: to produce all records of the case
at the time of adjudication for conscionable justice.

E. And to pas such further other order or orders as your Lordships may _ >
deem fit and proper.” '
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The appllcant ha'xs also flled an M A. No0.350/782/2017 for con.donatlon of \“_r -
. _:'I?-"r - -

"y ;

delay in filing the O. A‘.

2. Heard Ld. Courisel for the applicant Mr. H. R. Das. Ld. Counsel Mr. B. L.
Gangopadhyay who usually appears on behalf of the Eastern Railway is present in

the court. On my instruction, Mr. Gangopadhyay appeared on bé;haif of the
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respondents in this Mmatter. Ld. Counsel for the applicant is directed to serve a

copy of the O. A and'M. A. to Mr. G_angopadhyay.
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3.  Having heard the Ld. Counsel for both sides the M.A.No.35ql782/2017 is

allowed.
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4.  Sofar as the O.T,A. is concerned, the Id. Counsel for the applica}:nt submitted

that.the husband ofithe appliqantl.‘atg‘ Dha'n_ir‘am @ Dhaniram. Safga who was
working under the -ng{jspondents as Gangman.No. 8. died on 31.07.2010 in course

of -his-empldyment—.--%- lt-is submitted by.the:Id-.Counsel for the app|iic-:ant- that the

husband of the applicant was run lOV,,er.by a train. at K.M. Post hjo.13/01 and,
therefore, a case No.02/10. was registered at Kotalpukur Police Station,
Barharwa GRPS on 31.07.2010. it is further submitted by the ledrned counsel

for the applicant that the applicant filed a claim case before!the Learned

. COmmissioner,:Work;me_n's Compen’_S'ation and the said compensati%on case was

: . - {
.allowed by the Learined Commissioner. It is also submitted by the Id. counsel

ad Lo ._“-L;:I;“‘.L REA
for the applicant tha§ the applicant has also prayed to the Railway a‘tuthorities for
payment of ex-gratida lump sum benefits due to the accidental gdeath of her

husband in terms of the relevant Railway Board’s circular/circulars, but the

1

Railway Authorities: did not pay. any heed to her request though she made

several representatié)ns and visited the office of the Railway authorities
‘ g : :
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compensation by the;Railway Authorities the applicant has filed this O. A. before
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this Tribunal seekingithe aforesaid reliefs.

}

5. Ld. Counsel for;the applicant has drawn my attention to a representation

dated 19.02.2016(Anfnexure A/4) made by the applicant to the Resgondent No.1

"




i.e. The General Manager Eastern Rallway, Kolkata and submitted that the
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apphcant has not receuved any reply to her representatuon till date! He further
submltted that the : appllcant will be' satisfied if a direction is given to the

Resporident No.1 or-any othé'r.'co}ﬁpétéh‘t authority to consider and dispose of

the representation of the applicant dated 19.02.2016 (Annexure A/{t) by passing
m\,,‘ r“*ﬁ«r«fl

a well reasoried ordér as per rules and’ regulatlons govermng the field within a

r.. ) 4

specific time frame. T ) i

6.  Though no notice has been issued to the respondent authorities, | am of the

view that it would not be prejudicial to either of the parties if a direction is issued

to the respondent authontles to conslder and dlspose of the representatlon of
R P ’ -‘ -."“Z'E-'f- * . '.\. :-I“ . i ' '

the applicant as prayed for.

7. Accordingly, the respondent No.1t.e. the General Manager Eastern Railway,

Flazara o YL mtey e

_ Kolkata or any othercOmpetent-authority is*directed to consider and=decide the
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representation of the: apphcant dated 19 02 2616 (Annoxure A/4) by passing a
well- reasoned order as per rules and regulatlons in force within a penod of six

weeks from the date ;of receipt of a copy of this order and communicate the

decision to the applicant forthwith.  After such consideration if the applicant is
found entitled to the benefits as claimed in the representation, the respondent
) .
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authorities shall extend the b&hefits to her within a further period of six weeks

from the date of taking decision in the matter.

) P . !:;’- . -
8. ltis made clear that | have not gone into'the merits of the 0.A. and all the

i O £M\ : :
points raised in the representation are kepi{or consideration by the respondent
. " ’ .\m-
authorities as per rules and regulations in force.
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As prayed by the Id. Counsel for the. apphcant a copy of this order along
with the paper book be transmutted to the Respondent No 1 and Respondent
" . No.2 by speed post; by the Registry for which the Id. Counsel for the applicant will

deposit the cost within a period of one week.

10. With the above obsér\iations, tHe 0. A. stands disposeci of. No order as to

cost.

(AX Patnalk)
.Iudlual Member
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